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IN THE COURT OF THE MEMBER, MOTOR ACCIDENT CLAIMS TRIBUNAL 

SONITPUR AT TEZPUR 

 

Present : Smti. M. Nandi., 

   Member, 

   Motor Accident Claims Tribunal, 

   Sonitpur, Tezpur 

 

MAC Case No. 42 of 2016(D) 

  

     1.  Smti. Pompy Devi, 
 W/O Late Kamal Nath, 
 R/O Vill. Napam Barati, 
 P.S. Thelamara, 
 Dist. Sonitpur, Assam…………..Claimant. 
      
                                 -Versus- 

     1.  Sri Madhu Sudan Dey, 

 Son of Late Phani Bhushan Dey, 

 R/O Vill. Kamar Chuburi, 

 P.S. Thelamara, 

 Dist. Sonitpur, Assam, 

 (Owner of the vehicle No. AS-12AC/0227 ( Traveller)  

 

      2.  Sri Tapan Mandal, 
 Son of Sri Darshan Mandal, 
 R/O vill.Dallang Basti, 
 P.S. Chariduar, 
 Dist. Sonitpur, Assam, 
  (Driver of the vehicle No. AS-12AC/0227 ( Traveller) 

 

       3. Cholamandalam M/S General Insurance Co. Ltd.  

Opposite J.B. Deorah College,  

Borah Service, Guwahati, 

Dist. Kamrup (M), Assam 

 (Insurer of the vehicle No. AS-12AC/0227 ( Traveller) …Opposite parties. 

 

      1. Smti. Chandika Devi, 

 Wife of Sri Budheswar Nath, 

 R/O vill. Napam Barati, 

 P.S. Thelamara, 

 Dist. Sonitpur, Assam,……Proforma Opp. Party.  
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ADVOCATES APPEARED 

For the claimant   :- Sri S. Nath, Advocate. 

For the O.P. No.1  :- Sri S. Kr. Bhuyan, Advocate. 

For the O.P. No. 2  :- struck off. 

For the O.P. No. 3  :- T. Ghose, Advocate. 

 

Date of Argument   :-23-07-2019. 

Date of Judgment   :-25-07-2019. 

  

                                 J U D G M E N T 

This is an application u/s 166 of MV Act, 1988 filed by the claimant Smti. 

Pompy Devi praying for grant of compensation on account of death of her 

husband Kamal Nath, in a motor vehicle accident. 

1. The brief fact of the case is that on 24-07-2015 the husband of the 

claimant Kamal Nath went to the house of his father to attend a religious 

function. The claimant came to know that on 24-07-2015 at about 3-00 A.M. her 

husband met with an accident near Tumuki and her husband was taken to 

Tezpur Medical College Hospital for treatment. On receipt of the information the 

claimant immediately came to Tezpur Medical College Hospital and noticed that 

her husband was under treatment at Tezpur Medical College Hospital and he 

sustained grievous injuries on different parts of his body. On enquiry she came to 

know that on 24-07-2015 at about 2-00 a.m. her husband and his elder brother 

Raju Nath  while coming towards Tezpur from Kawaimari in a traveler bearing 

No. AS-12AC/0227, the driver of the vehicle drove the same in a rash and 

negligent manner and dashed against backside of a truck bearing No.AS-17/8784 

which was standing on the road side. Due to the alleged accident her husband 

sustained grievous injuries on his person. As condition of her husband was 

critical he was referred to Guwahati. The husband of the claimant was shifted to 

GMCH, Guwahati and during treatment he succumbed to his injuries on 27-07-

2015. Post mortem examination was conducted on the body of the  deceased at 

GMCH, Guwahati.   

2. After the accident, one case was registered vide Tezpur P.S. case No. 

1041/15 u/s-279/304(A) IPC. At the relevant time of accident, the alleged 

offending vehicle was duly insured with Cholamandalam M/S General Insurance 

Co. Ltd.  
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3. Against the claim petition O.P. No. 1 i.e. owner of the alleged offending 

vehicle bearing No. AS-12AC/0227 (traveler) has submitted written statement 

and it is admitted that O.P. No. 1 is the registered owner of the vehicle bearing 

No.AS-12AC/0227 but it is denied that the driver drove the vehicle in a rash and 

negligent manner for which the accident took place. It is further stated that the 

vehicle was duly insured with Cholamandalam M/S General Insurance Co. Ltd. at 

the relevant time of accident. Hence, if any liability arises that will be borne by 

the insurer of the said vehicle and prayed to exonerate O.P. No. 1 from the 

liability of paying any compensation to the claimant.  

4. As the claimant has failed to take steps in time against the O.P. No. 2, 

hence, the case against the O.P. No. 2 was struck off.  

5. O.P. No. 3 Cholamandalam M/S General Insurance Co. Ltd.  i.e. insurer of 

the alleged offending vehicle bearing No.AS-12AC/0227 (traveler)  has also 

submitted written statement wherein it denies the allegation regarding the 

manner in which the alleged accident said to have occurred. It is denied that on 

24-07-2015 the alleged offending vehicle bearing No. AS-12AC/0227 involved in 

any accident directly or indirectly allegedly occurred at Tumuki under Tezpur P.S. 

It is further alleged that the claimant has not come with clean hands and tried to 

keep in dark regarding the alleged accident and prayed to dismiss the claim 

petition with cost.   

6. On the pleadings aforesaid, the following issues were framed – 

I. Whether the accident took place on 24-07-2015 at about 2-00 A.M. 

due to rash and negligent driving by the driver of the vehicle bearing 

No. AS-12AC/0227 (traveler) and whether the victim Kamal Nath died 

due to the alleged accident ? 

II. Whether the claimant is/are entitled to get any compensation as 

prayed for and if so, from whom and to what extent?  

7. I have heard argument advanced by Learned Counsel of both sides. I 

have also perused the documents available in the record. 

 Issue No. 1  

8. The claimant was examined in the case as CW-1 and she has reiterated 

the same thing whatever stated by her in her claim petition regarding accident. 
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9. CW-1 has exhibited the following documents- 

 Ext. 1 accident information report.  

 Ext. 2 to 6 are documents relating to criminal case. 

10. In her cross-examination CW-1 has replied that the accident took place 

on 24-07-2015 near TMCH, Tezpur. The name of her father-in-law is Sri 

Budheswar Nath and her mother-in-law is Chandika Devi.  After death of her 

husband she left her in laws house and started living with her parents at 

Dekargaon. Out of the wedlock with her husband she has no issue. Her marriage 

with Kamal Nath survives for only 3 years. She knew that her mother-in-law 

instituted a MAC case No. 2393/15 before the MACT, Guwahati.  

11. Ext. 2 is the FIR which was lodged by one Raju Nath stating that on 23-

07-2015 at about 2-00 A.M. while he along with his brother Kamal Nath were 

travelling in a traveler bearing No.AS-12AC/0227 from Kawaimari towards 

Tezpur, the driver of the said vehicle drove the same in a rash and negligent 

manner and dashed against backside of a standing truck bearing No.AS-17/8784 

near TMCH, Tumuki. As a result, his brother sustained grievous injuries on his 

person and he was treated at Tezpur Medical College Hospital and GMCH, 

Guwahati but during treatment he succumbed to his injuries on 27-07-2015.  On 

receipt of the ejahar, one case was registered vide Tezpur P.S. case No. 1041/15 

u/s- 279/304(A) IPC. Ext. 3 is the charge sheet submitted against the driver of 

the vehicle bearing No. AS-12AC/0227 (traveler) Tapan Mandal u/s- 

279/337/304(A) IPC. Ext. 4(1) is the seizure list of seizing the vehicle bearing 

No.AS-17/8784 (truck) and its documents. Ext. 4(2) is another seizure list of 

seizing the traveler vehicle bearing No.AS-12AC/0227 and its documents.  

12.     To determine the negligence of the driver of the offending vehicle, I am 

being guided by the judgment of Hon’ble High Court in the case of Basant Kaur & 

Ors. Vs- Chattar Pal Singh and Ors.[( 2003 ACJ 369 MP (DB)] wherein it has been 

held that registration of a criminal case against the driver of the offending vehicle 

is enough to record the finding  that the driver of offending vehicle is responsible 

for causing the accident. Further it has been held in catena of cases that the 

proceedings under the Motor Vehicle Act are not akin to the proceedings as in 

civil suit and hence strict rules of evidence are not required to be followed in this 

regard.  
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13. In the case of Ranu Bala Paul & Ors. v. Bani Chakraborty & 

Ors.  reported in 1999 ACJ 634, it was observed as under:  

"In deciding a matter tribunal should bear in mind the caution struck by 

the Apex Court that a claim before the Motor Accidents Claims Tribunal is neither 

a criminal case nor a civil case. In a criminal case in order to have conviction, the 

matter is to be proved beyond reasonable doubt and in a civil case the matter is 

to be decided on the basis of preponderance of evidence, but in a claim before 

the Motor Accidents Claims Tribunal the standard of proof is much below than 

what is required in a criminal case as well as in a civil case. No doubt before the 

tribunal there must be some material on the basis of which the tribunal can 

arrive or decide things necessary to be decided for awarding compensation. But 

the tribunal is not expected to take or to adopt the nicety of a civil or of a 

criminal case. After all, it is a summary inquiry and this is a legislation for the 

welfare of the society" 

14.     In   Bimla   Devi   and   ors.   Vs.   Himachal   Road   Transport 

Corporation and Ors (2009) 13 SC 530, Supreme Court held that  

" In a situation of this nature, the Tribunal has rightly taken a holistic view of the 

matter. It was necessary to be borne in mind that strict proof of an accident 

caused by a particular bus in a particular manner may not be possible to  be 

done by the claimants. The claimants were merely   to   establish   their   case   

on   the touchstone   of   preponderance   of   probability. The   standard   of   

proof   beyond   reasonable doubt could not have been applied." 

15. Therefore, in view of the evidence of CW-1 as well as documents 

relating to criminal case, it can be said that the husband of the claimant 

Kamal Nath sustained fatal injuries in the alleged accident due to rash and 

negligent driving by the driver of the vehicle bearing No.AS-12AC/0227 

(Traveler). Hence, issue No. 1 is decided in favour of the claimant. 

 

https://indiankanoon.org/doc/1997644/
https://indiankanoon.org/doc/1997644/
https://indiankanoon.org/doc/1997644/
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  Issue No. 2 

16. In the case in hand, the Insurance Company has alleged that the mother 

of the deceased Smti. Chandika Devi (O.P.No. 4) in the present case has filed a 

separate MAC case in the Court of MACT, Guwahati claiming compensation on 

account of death of her son Kamal Nath and the said case was settled in Lok 

Adalat with an amount of Rs. 6,00,000/- ( Six lakhs) and the Insurance Company 

has disbursed the said amount  to the mother of the deceased Kamal Nath. As 

such the Insurance Company is not liable to pay any further compensation twice 

for the same  accident and prayed to dismiss the claim case.  

17. In support of the fact the O.P. i.e. Insurance Company has examined one 

witness.  

18. DW-1 Nilim Kalita, who deposed in his evidence that he joined 

Cholamandalam M/S General Insurance Co. Ltd. in January, 2018 as Asstt. 

Manager, Guwahati. Their company has received summons in MAC case No. 

42/16 and filed written statement. The present case was  filed claiming 

compensation on account of death of one Kamal Nath who met with an accident 

on 24-07-2015 at about 2-00 A.M. near TMCH, Tumuki. The mother of the 

deceased Kamal Nath filed a claim case before the MACT No. 1 Kamrup in 

connection with death of her son which was registered as MAC 2393/15. The said 

case was disposed of in Lok Adalat and the Tribunal granted compensation of Rs. 

6,00,000/- to the claimant Chandika Devi. As per order of the Lok Adalat, their 

company has deposited the said amount vide cheque No. 803850 dtd. 31-07-

2017. As their company has already awarded compensation to the mother in 

connection with the death of Kamal Nath, as such the preset case is not 

maintainable in the Court. 

19. In his cross-examination DW-1 has replied that on receipt of the copy of 

claim petition they have submitted written statement on 28-09-2016. In the claim 

petition Chandika Devi was shown as proforma O.P. It is not mentioned in 

written statement that another case is pending in the Court of MACT No. 1  

Kamrup in connection with the death of Kamal Nath. After completion of 

investigation by their investigator they used to dispose of case in Lok Adalat. He 

was not present in Lok Adalat at the time of settlement of MAC case No. 

2393/15, as such he has no personal knowledge on what basis the case was 
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settled. Ext. D is the order of the MACT No. 1 Kamrup, Guwahati which reads as 

follows- 

   O  R  D E R 

 “ The case , having come before the Lok Adalat on    day   201, has been  

mutually settled between the claimant(s) and the insurance company for a just 

and reasonable amount of Rs. 6,00,000/- (Rupees six lakh only) as full and final 

settlement, inclusive of No-Fault Award, if any. The joint statement is recorded 

and annexed as part    of the case record. Accordingly, the insurance company is 

directed to pay the settled amount within 30(thirty) days from today. “ 

20. The Order was issued By Order Head Asstt. MACT Kamrup , Guwahati 

dtd. 12-07-2017. But the O.P. has not furnished the copy of settlement between 

the parties showing the signatures of the claimant Chandika Devi and the 

authorized signatory of Insurance Company. From Ext. D it cannot be ascertained 

both the parties were agreed to dispose of the case in Lok Adalat by putting their 

signatures. So, Ext. D does not indicate that Insurance Company has proved the 

fact that the MAC case No. 2393/15 was settled between Chandika Devi and 

Insurance Company at Lok Adalat.  

21. Another disturbing feature noticed in the claim petition filed by Chandika 

Devi before the MACT Kamrup , Guwahati is that the name of the driver was 

shown as Jaherul Islam as driver of the vehicle bearing No.AS-12AC/0227 but  

charge sheet was submitted against the driver Tapan Mandal as driver of the 

offending vehicle bearing No. AS-12AC/0227 (traveler). Apart from that the 

present claimant was not impleaded as petitioner No. 2 or proforma O.P. in the 

MAC case No. 2393/15. 

22. S.I. Uttam Tamang, who was examined in the case as Court witness. He 

deposed in his evidence that on 24-07-2015 he was posted at Bihaguri as I/C. On 

that day at about 2-00 A.M. there was an accident between one truck and a 

traveler . The truck bearing No. AS-17/8784 was parked on the roadside near 

TMCH and the traveler bearing No.AS-12AC/0227 came and hit backside of the 

standing truck. He investigated the case. He has seized both the vehicles vide MR 

No. 629/15 and Zimma Nama 504/15 which was in connection  to truck No.AS-

17/8784 and MR No. 630/15 and Zimma Nama 406/15 in connection with 

traveler No.AS-12AC/0227. He has sent the vehicles for MVI. In the said accident 
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Kamal Nath succumbed to his injuries on 27-07-2015, at GMCH,Guwahati.  After 

the MVI was over the driver of the vehicle one Tapan Mandal has surrendered 

before him on 12-08-2015. On that day he seized his D/L and his statement was 

recorded. Then arrested him and later on released him on bail. He has completed 

investigation and he has found that Tapan Mandal was driver of the alleged 

offending vehicle.  

23. From the evidence of the Court witness Uttam Tamang it reveals that he 

has investigated the case in connection with Tezpur P.S. case No. 1041/15 on 

account of death of Kamal Nath. He has also seized both the vehicles involved in 

the case bearing No.AS-17/8784 (truck) and AS-12AC/0227 (traveler). He has 

completed the investigation and submitted charge sheet against the driver Tapan 

Mandal. On 12-08-2015 the driver of the vehicle Tapan Mandal has surrendered 

before him and he seized the D/L, then he arrested him. Later on,  released him 

on bail.  

24. Learned Counsel for the Insurance Company took the plea that the name 

of the driver of the vehicle bearing No. AS-12AC/0227 (traveler) has been in MVI 

report as Jaherul Islam. It transpires that the Jaherul Islam was driving the 

vehicle on the date of accident, as such his named has been appeared in the 

claim petition filed by  Chandika Devi before the MACT No.1 Kamrup, Guwahati.  

25. The owner of the vehicle Madhu Sudan Dey has submitted written 

statement but he nowhere stated in his written statement that his vehicle was 

driving by Jaherual Islam or Tapan Mandal on the date of accident. He has 

simply stated that the vehicle was not driven in a rash and negligent manner for 

which the accident took place. It is seen that the MVI report has shown the 

name of the driver of the traveler vehicle bearing No.AS-12AC/0227 as Jaherul 

Islam. The MVI , Sonitpur was not examined in this case to prove the fact that at 

the time of inspecting the traveler vehicle bearing No. AS-12AC/0227 ,the driver 

was present and introduced himself as Jaherul Islam with his D/L as stated in 

MVI report. As Court witness Uttam Tamang has clearly stated that he has 

investigated the case in connection with Tezpur P.S. case No. 1041/15 and after 

completion of MVI of the said vehicle , driver Tapan Mandal surrendered before 

him and  accordingly he seized the D/L and arrested him and after completion of 

investigation he submitted charge sheet against the driver of the offending 

vehicle bearing No.AS-12AC/0227 Tapan Mandal. Under such circumstances, I 
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have come to the conclusion that Tapan Mandal was the driver of the alleged 

offending vehicle bearing No. AS-12AC/0227.  

26. The Insurance Company has submitted the copy of claim petition filed by 

Chandika Devi in MAC case No. 2393/15 before the Court of MACT No. 1 Kamrup, 

Guwahati from which it reveals that the present claimant Pompy  Devi being  the 

wife of the deceased Kamal Nath was not made a party to the said case. The 

claimant Chandika Devi while engaged her counsel did not disclose the fact that 

the deceased Kamal Nath was a married person and it presumes that wife has 

been left intentionally to avoid for claiming compensation in respect of death of 

her husband.  

27. Under such circumstances it can be said that the said MAC case filed by 

Smti. Chandika Devi with some fraudulent intention. The present claimant being 

the legally married wife of the deceased Kamal Nath is entitled to get 

compensation on account of death of her husband.  

28. Regarding disbursement of the settled  amount of Rs. 6,00,000/- in Lok 

Adalat in favour of  Chandika Devi, the Insurance Company has submitted Ext. E 

which was addressed to Advocate Bubul Barman  , Kamrup , Assam. From Ext. E 

it cannot be ascertained whether the said cheque has been deposited in the 

Court of MACT No. 1 Kamrup , Guwahati and accordingly handed over to 

Chandika Devi. It is also noticed that the MAC case No. 2393/15 was filed in the 

year 2015 before the MACT No. 1 Kamrup, Guwahati. The present case MAC case 

No. 42/16 was filed in the year 2016. The written statement in MAC 42/16 was 

filed on 28-09-2016 but it is not mentioned in written statement that another 

case is pending in the Court of MACT No.1 Kamrup, Guwahati in connection with 

death of Kamal Nath. The MAC case No. 2393/15 pending in the court of MACT 

No. 1  Kamrup, Guwahati was settled in Lok Adalat in the year 2017. It transpires 

that the O.P. i.e. Insurance Company has knowledge of pending of the present 

case in Tezpur Court at the time of settlement of the said case in Guwahati MACT 

Court. To avoid higher liability to pay more compensation to the wife of the 

deceased, the O. P. i.e. Insurance Company hastily settled the case in Lak Adalat 

in collusion with the claimant of MAC case No. 2393/15. Apart from that DW-1 

has clearly stated that as he was not present in Lok Adalat at the time of 

settlement of MAC2393/15 as such he has no any personal knowledge on what 

basis the case was settled.    
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29. In the case of  S.P. Chengalvaraya Naidu (Dead) By Lrs. -Vs.- 

Jagannath (Dead) By Lrs. and Others , reported in (1994) 1 SCC 1, the 

Hon'ble Apex Court held that a fraud is an act of deliberate deception with 

the design of securing something by taking unfair advantage of another. It is 

a deception in order to gain by another's loss. It is a cheating intended to get 

an advantage. A litigant, who approaches the court, is bound to produce all 

the documents executed by him which are relevant to the litigation. If he 

withholds a vital document in order to gain advantage on the other side then 

he would be guilty of playing fraud on the court as well as on the opposite 

party and if a judgment is passed in such a situation the said judgment is a 

nullity. 

30. Under such backdrop and keeping in view of the ratio as referred in 

the case of S.P. Chengalvaraya Naidu (Supra.), I am of the opinion that fraud 

had taken place, and the claimant, being legally married wife of the deceased 

Kamal Nath, is entitled to get compensation and Insurance Company is liable 

to pay such compensation.  

31. As per claim petition the husband of the deceased was working as 

Welder at Neog Steel and Fabrication, Pithakhowa and his monthly income 

was Rs. 7,000/-. But no any document has been furnished in connection with 

the occupation and income of the deceased. However, notional income of Rs. 

5,000/- be considered as monthly income of the deceased.  

32. According to the claimant her husband was 24 years of age at the 

time of accident. Except Post Mortem report, the claimant has also furnished 

school certificate of her husband from which it reveals that the Date of Birth 

of the deceased was 27-08-1994. The accident occurred on 24-07-2015. It  

transpires that the deceased was around 21 years of age at the time of 

accident. As per post mortem report the age of the deceased was shown as 25 

years. It can be said that age of the deceased was within 25 years when the 

accident occurred.  

33. As per the case of Sarla Verma -vs.- DTC,[AIR 2009(6) SC 121] the 

multiplier would be 18.  
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34.    Dealing with the issue of deduction towards personal expenses of the 

deceased, I would like to resort the mandate taken in Syed Basir Ahmed and 

others vs. Jamil and another, reported in AIR 2009 SC 1219 where it has been 

held that – 

35. “On the question of deduction on account of personal expenses by the 

deceased, there is no set formula which could be applied in every cases to 

determine as to what should be the deduction on this account. The contention 

that deduction on that count cannot exceed 1/3rd on the ground that there is 

some statuary recognition in the 2nd schedule to the act for such deduction is 

untenable. The said deduction would depend upon facts and circumstances of 

each case. In the present case, no evidence was led on this point as well, in the 

absence of any evidence to the contrary the practice is to deduct towards 

personal and living expenses of the deceased, 1/3rd of the income in case he was 

married and half (50%) if he was bachelor.” 

36. In the instant case, the deceased left behind his wife. Therefore, 1/3rd of 

his income is to be deducted with a presumption that had the deceased been 

alive, he could have spent 1/3rd for his personal and living expenses.  

37. As per SLP (Civil) No. 25590 of 2014 the Hon’ble Supreme Court has fixed  

compensation in case of death reasonable figures on  conventional heads 

namely- Loss of estate, Loss of consortium and   Funeral expenses should be Rs. 

15,000/-, Rs. 40,000/- and Rs. 15,000/- respectively. 

38. So, in view of the aforesaid discussion, in the instant case, the 

computation of compensation is awarded as follows :- 

A) Annual income of the deceased Rs. 5,000 X 12   = Rs.60,000/- 

B) After deducting 1/3 of the annual income of the deceased, amount 

comes to         =Rs.  40,000/-  

C) After multiplied with multiplier, amount comes to  

Rs. 40,000/- X 18                                            =Rs. 7,20,000/- 

D) Funeral expenses        =Rs.     15,000/- 

E) Loss of estate        =Rs.     15,000/- 

F) Loss of consortium      =Rs.     40,000/- 

  TOTAL    = Rs. 7,90,000/- (Rupees 

seven lakhs ninety thousand)only. 

39. Hence, issue No. 2 is decided accordingly.   
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                                  O R D E R 
In the result, the claim petition is allowed, awarding Rs. 7,90,000/- 

(Rupees seven lakhs ninety thousand)only with interest thereon @ 6 % per 

annum from the date of filing evidence on affidavit  i.e. on 05-03-2019  till full 

and final realization. The O.P. No. 3 i.e. Cholamandalam M/S General Insurance 

Co. Ltd. is directed to make payment of the aforesaid amount through NEFT. 

Claimant  Smti. Pompi Devi is directed to furnish her Bank details of any 

Nationalized Bank to this Tribunal for payment. On receipt of the Bank details 

from the claimant, office of Motor Accident Claims Tribunal, Sonitpur will  do the 

needful.  

O.P. No. 3  i.e. Cholamandalam M/S General  Insurance Co. Ltd is 

directed to intimate this Tribunal on receipt of the amount of compensation by 

the claimant.  

Given under my hand and seal on this 25th day of July, 2019. 

 

 

  

        ( M. Nandi.) 
              Member,         Member, 
Motor Accident Claims Tribunal,         Motor Accident Claims Tribunal, 
         Sonitpur, Tezpur.             Sonitpur, Tezpur. 
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A N N E X U R E 

 
1.Witness of the Claimant: 
 

(i) Pompy Devi. 
 
2. Witness of the Defence: 
 
     (i) Nilim Kalita. 
 
3. Court witness 
 (i) Uttam Tamang. 
 
4.Claimant’s Exhibits: 
 

 Ext. 1 accident information report.  

 Ext. 2 to 6 are documents relating to criminal case.  

5.Exhibits of Court witness 

  Ext. A MR. No. 629. 

  Ext. B MR. No. 630 

  Ext. C MVI report.  

6.Exhibits of the defence  
 
          Ext. D order of Lok Adalat. 
 
 Ext. E forwarding letter of deposit cheque.  
 
 
         (M. Nandi.) 
            Member 
           MACT, Sonitpur, Tezpur 


